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ANDHRA PRADESH BILLS

ANDHRA PRADESH LEGISLATIVE ASSEMBLY
The following Bill was introduced in the Andhra Pradesh Legislative

Assembly on 18" September, 2018.

L. A. BILL No. 25 of 2018

A BILL FURTHER TO AMEND THE ANDHRA PRADESH MEDICAL
PRACTITIONERS REGISTRATION ACT, 1968.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-ninth year of the Republic of India as follows,-

 F (1) This Act may be called the Andhra Pradesh Medical Practitioners
Registration (Second Amendment) Act, 2018.

(2) It shall be deemed to have come into force with effect on and from
the 23" July, 2018.

2. In the Andhra Pradesh Medical Practitioners Registration Act, 1968 ,
in section 15B,the provisos shall be omitted.

3. The Andhra Pradesh Medical Practitioners Registration (Amendment)
Ordinance, 2018 is hereby repealed.

324/18 J. F1 [1]
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Medical Practitioners Registration Act, 1968, was amended by
ActNo. 10 of 2013, making mandatory for the candidates obtaining PG Degree or Diploma,
Higher Specialty in medicine to complete the service of Senior residency in the Hospitals run
by Government for one (1) year, before getting registered with the Andhra Pradesh Medical
Council for the purpose of providing medical services to the public.

However, the condition of rendering one year service as Senior Residency in the State
Is dispensed with to those persons having obtained the recognized foreign medical
qualifications and rendered service in those countries, to enable them to extend specialist
services in the State and to overcome the shortage of qualified post graduates.

Further that, the Andhra Pradesh Medical Practitioners Registration Act, 1968 was
amended by Act No. 16 of 2018, exempting one year rural service in the Hospitals run by
Government to the MBBS graduates before getting registered with the Andhra Pradesh
Medical Council for the purpose of providing medical services to the Public.

The exemption is not applicable to the candidates obtaining PG Diploma or Degree
or a Higher Specialty in medicine.

In the above circumstances and in view of the demand from Junior Doctors Association
to remove the condition of Compulsory Government Service and give regular posting, it
became necessary to exempt the Post Graduate doctors from rendering Compulsory
Government service as senior residents.

Accordingly, it has been decided to amend the Andhra Pradesh Medical Practitioners
Registration Act, 1968 (Act No.23 of 1 968) suitably.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Medical
Practitioners Registration (Amendment) Ordinance, 2018 (A.P. Ordinance No.5 of 2018)
was prorhulgated by the Governor on the 20 July,2018.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

NARA CHANDRABABU NAIDU
CHIEF MINISTER
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Medical Practitioners Registration (Second Amendment) Bill,
2018, after it is passed by the Legislature of the State may be submitted to the Governor for
his assent under article 200 of the Constitution of India.

NARA CHANDRABABU NAIDU
CHIEF MINISTER

M. VIJAYA RAJU,
Secretary to State Legislature (I/c)
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